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;7417r 
Orders 

Present CP for ROC. 
Accused are absent. 
Process Server is preSeent°  bdt'net examined 
He is bound down forthe next date.' 

Issue fresh process u/s 82/83 .CT. 

Ipt,c,e, against the accused no 2 and 3 and WM in the 

/sum of RS. One lakh against the accused co. 

for 8/11/04. 

Crift 
Date 

20 /7 /04 . 

8.11:041  

Present: CP for ROE. 
Accused are a b sent. 

ACM E 
/
LHI 

20 /704. 

Statement of HC Fresh Kumar recorded, From his statement 

it is clear that accused Radhey Nbhan is absconding and 

thereis 	moveable or immovable property in h is name 

As such he is decalred P.O. 

Prgces s of accused Jagmohan received back. Process 

Server be called for his statement. Issue fresh Process 

U/s.82/8b Cr .P.0 gagain st accused Harsh C h andra Pd and 

W/A int e sum fRs.one latch against tie accused company/ 

tivr  for 3 7 e3 05L 

ACMM/8, 1,04. 
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ROC VS. Of OVV1.1-1-1-  FIThICTRONIC S 111-1). 

31.03_2005 Present CP for 	)(- 

A ccuscd are absent. 

Statement of the process server who executed the process agait”,t the 

accused Jag Mohan recorded. From the report on the process and Raga- ninny 

CNA/ 1 it is clear that accused Jag MOhan is absconding and has no roovahir or 

immovable property in his name and there is no possibility of his arrest in the near 

future. As such accused Jag Mohan is declared proclaimed offender. 

Issue fresh process tinder section :-.2./S", CODA': 7:122,iitilitit 

Harish Chandra for 14.09.2005. 
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WO Vs. GlowliOe Electricals 

Statement of IC Naresh Kumar No. 283 East P.S. Krishna 

Nagar, Delhi 

ON S.A. 

On 10.10.2003 process under section 82 Cr.P.C. 

against accused Radhey Mohan 54B New Krishna Nagar, Delhi 

was assigned to the for execut , on. I went at the aiven 

address. One copy o f the rrocess was affixed at thenein 

gate of the said house. The said mouse was lying locWkd. 

Late on one copy of the r ocess was also affixed at the 

notice board of the Court. My report on the process 

under section 82 Cr.P.C. os Ex. CWVA which bears my sig . 

at point A. 

Thereafter, on 	10.11.2003 I again want to the 

abovesaid address to execute the rocess under section 83 

Cr.P.C. The house was found 1 ocelcdd . There was no such 

moveable or immoveable of the accused. Thus nothing could 

be attached. My report on the process under section 83 Cr.P.C, 

is Ex. GINVB which bears my signature at point A. I wa s 

informed by the neighbourer that no person was residing at 

the abovesaid address for the last two years 

ACP': :Delhi 

08.11.04. 



found that the accused was accused and on en-rutty 	was 

AOC 	vs'. Glowlight Electronics. 

11 HC Parkash Vir No.123 NE P.s .Diishad Garden, Delhi 

n S.A.' 

Cn 5.11.2004 the process H/s .82 Cr . P.C. was marked to me 

nd thereafter I went at H .No .B.-311/T 1 Di is had Garden Pe 
Rkdbety1/4-friaha0 

There I eneuir ed about the whereabouts o 6,:ompre<0 

ACM "/31,  

residing a t the given a ddress a tout 10 years ago and 

thereafter he ha s shifted at unknown place. I pasted a copy 

of theprocess at the said house and one copy was pasted 

outside the court premises. I had done inen,ebi_ h y 

:eating. My report on the process L/s .82 Cr . p , ; 

Ex 	1/A wich bears my si gre tures Fet. pr int A 

T h e pr cess /s.83 Cr ;P.C, ve re given to me 

and on 7.11.2004 I went at the given address 	Cn enruiry 

it was found that the said house had b Leen purchased by 

someone nese in the year 1995 and the accesec i.s rot 

residing at the {7iven a ddree ,  and there is no moveable or 

immovalle property in his name. It sevealed that the 

accused is evading his arrest My report on the process 

Ex .0 W 1/B which bearsmy si inaeur es at point A 

RC &AC 
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